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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BLNCH

AT HYDERAEBAD

L &S
0.A.435/96. Lt. of Decisiep 3_24-CBCE.
K. K. 0, Prasad e #‘apfrlicant.

Vs

1. The Unien of Indis rep., by
the Chief Festmaster General,
2,F,.Circle, Hyderabad.

2. The Postmaster General,
ijayawada Regien, Vijavawada.

3. The Sr.Superintendent of Fost
Cffices, Bhimavaresm Divisien,
Bhimavaram. ool

Rejspendents.

Counsel fer the applicant : Mr.K.5.R.Anjaneyulu.

Ceungel for the respondents s Mr.K.Bhaskara Rae,

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HCN'EBLE SIRT B.S.JAI PARAMESHWAR : MEMBER (JU

R
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N ¢ ME MN .
irDER (PHR BON'BLE SHRI R. RANGARAJAN i MEMBER (AD )

‘ s, R.Anjaneyul
g Mr.D,Subramanyam for Mr.K.S.F.An] yuly,

Hesr
Nen= fer the r

espondent .

learned counsel fer the applicant. h
N : o ferwardjthe
Mp,Radha Krishnan, ASP (Estt.) wae present and put |

views of the department.

i 4 dated
& petificatien Was i g No.B5/10/

ssued bearin

2.
£ Pestman fer the

n to the cadre ©

21=-10-24 for premetie
. givid

The examinatien is
sfwill be

arising during the year 1964,

The first F2

- .E‘
twe parts. rt is that 5% of the vacancl

p-D staff termed as Lep

filled from Greu
rom ED Agents. The

50% will be by direct recruitment f

in Givided inte twe peryiens viZes

recruitment ef 50% is cnee ag@
half fer promstien by ED Agents by senierity and ethe

merit, The merit premetien is dene en the basis ef

3 As per the abeve netificatien 5 pests

- e

filled by departmental quota cemprising ef 4 for oefand ene fer S

tment quota

The rest of the 50% is te be filled by direct recru
i,e., 3 vacancies cemprisirg of 2 OC and one SC by/senierity and
the other ¥we vaCancies cgmprising ~f cpe OC and ene ST by merit
quota, Against the departmental queta of five enly one CC was
oremeted. 2gainst the senierity queta three were|prometed. Th
agsinst the departmental prometieral guota there fis shert fall
of 4 and against the direct recruitment quota of jmerit 4 were
appointed i.e., twe excess te the quota earmarked as per fhe ]

netificatien, The applicent submits that therefare 5 vacanci

te be filled by departmental queta and as there is enly ene p

-jv-
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-t
is filled the left over é;pasts against the departmentsl quets
should be added te the direct recruitment merit quota. | It is alse
stated that ene of the candidatgswho@@as selected agsingt the
direct recruitment senierity queta wes nct eligible fe Ee
considered and hence three empanelled against the dirvect
recruitﬁent seniority queta is irregular. The empanellment

¢heuld be enly for ene ard thus twe mere vacancies are jeft

against the direct recruitment csepierity queta, <hat alise sheuld

be added to the direct recruitment merit queta. Thus, [the premetien
te be erdered by direct recruitment merit queta sheould jbe &8, The
sapplicant stands Sth in the list, Hence, he can be prometed

against the merit queta witheut any difficulty. He was nat
pr@m@teﬁ. Hence, the applicant submits that in view eff the
vacancies retified in the petificatien Jated 21-10-94, 8 vacanﬁifs
are to he filled by the direct recruitment merit queta. AsS + ter
oFE 4 vacancies were filled the rest of the feur vacercies are

also shbuld e filled@ in which the applicant Wes—st=o sheuldLEé

prometed as Pestman,

4, ; The first contentien of the applicant is|that four
vacancies which are not filled by the departmenrntal qucta sheuid
be aédéd te the direct recruitment merit queta. This Is in
accerdsnce with the rule ander the captien "Pr@mmfi@n Brespacts®
Sectien-VI ef Swamy's C@mpilati@h. The relevant vara reads as

belows~

“as per existing erders, the unfilled vacancies
of Dapartmental queota will be added te the queta for
EDDAs. In future, the unfilled vacancies of Depart-
mentzl quocta will be added tc the ene half of the
quota meant fer ED cendidates on merit eply.”

f\ | ‘.4




The applicant submits that the unfilled vacencies of
the departmental qguota should be added to the direct

gueta in view of the rule and if so the number of va
" by merit
prmmetion[against the Sirect recruitment gquota will

as pern
5. " The rule is not clear, We felt that/the ru
50% of the vacancies which are not filled by the dey

quota shoulé be added to the direct recruitment merj

A

4 against
recruitment
cancies for
e d+2=6c

le conly

artmental

t guota.

Hewever, we find from the replv in para-3 it appear%
the unfilléd’vacancies of departmental quota shoulé
fully te the direct recruitment merit quota.
vacancies alse wrongly indicated in that vara. In @
as the respondents themselves gcoept that the unfilll

of the Gepartmental quota sheuld be fully added te |t

that all

be added

The number of

ny case
ed vacancies

he direct

recruitment serswritty merit quete it 1s pet necessary for us te

interpret that rule., Hence, the tetal vacencies t¢
by direct recruitment merit queta i=s six and not Rixx

becsuse of the non filling up of vacancies against|t

departmental quota.

he filled
&Rk twe

he

6. The second contention of the spplicant is| that the

direct recruitment seniority qucta has been filled i
The zene of consideraticn 2% for calling for candica
the girect recruitment cenierity quota is § times [th
The number of vacencies advertised as|pe

vacancies,

netification for direct recruitment serierity quetfa
and ere SC in which case enly 10 OC an¢ 5 SC shoulld
for whereas the number called for direct recruitment
queta is much mere than the zene of congideration|.

irreqularly sel@cted candidates against the penel of

decruitment seniority gueta should be set aside gnd

chould be added to the airect recrulitment merlt qucta.

§

reegulerly.
tes against
e number of
r the

is twe CC

be called

seniority
Hence, the
direct

that numbe
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7. If the contentions of the applicant has
then the candidates who were selected xmr¥ against

recruitment seniority queta should be heard, Wit

Cown

them ne order hae bese passed. If the applicant
zne of concideration fer direct recruitmenf seni
haé unneceszarily been enlarged without fellewirng
he shoulﬁ[;i;zesteﬁ against that secon after the n
was issued and volunteers yare called for.
applicant failed te de so.

without any murmur, Hence, at this juncture gett

(=

tp be up-held
the direct
hput hearing
felt that the
ority quota
th#rule then

otificatien

Unforthinately, the

He submitted to the notification

ing a=side the

recrui tment against senierity quetz in view of the objecfions

raised by the applicant is uncalled for and it is

Hence,this contention is rejected.
. of the

2. One/empanelled candidates against the 51

ceniority quots wXexaExxkRXRExdiimxeghas not join

that should be added to the direct recruitment me

Fer this he relies on the Rule (1) €iii) of From

upnder Section-VI of Swanmy's campilation. This pa

belewi=

untenable,

rect recruitmer
ed., Hence,
rit queta.
otion Frespectms

ra reads a8

"T¢ cufficient number of EDAs are not rebruited from a

Divisicn, the vacancies shall be thrown cpen
of the Fostal Divisions falling in
Director insteac cf
instructions at present.”

A reading of the abcve para decs not m

celected candidat

direct recruitment merit queta.

%

e if refused tb join it should I

If the number of

to all the EDA

the Zone of Regional

neighbouring divisions as providad in t

ake uﬁiﬁelive that the

e added to the

vacancies

«.6
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in the merit quata is increased witheout any rhyme ef re

thenl

against the direct recruitment merit queta en the basis

the numbers te be selected is very limited and they bel

. A
in the senierityv list may net get selectedlinadisadvant

Hence principle of natural justice has to be follewed =

H

that basis this cententicn cannet be accepted,
S. In view ef kﬁg vwhat is stated above, it h

be held that the vacancies fer premeticn for the pest

that will put these whe had noet applied for select

@

:asens
ien
that
jng lewer
agegu, errhuvs -

nd eon

as te

af Fostman

against direct recruitment merit quota is te be taken as 6i§§9tead

_ . petlionen
ef 2. The six wacancies shculd be
ST in accerdazsnce with the rester,

these who appeared fer the selection againct the depart

gueta
10. The OA 1s erdered accerdingly. Ne cests,
& N~
| (B, S.JAT-PARAMESHWAR) (R, RANGAR
MEMBER ( AD

MBER{JUDL, )
&

1{&:?;//’/’ ~ ~
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between CC

and SC and

Or that basis frem amengst

mental merit

and came eut successfully in the examinatien should ke filled,
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